233

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTEs AND
SCHEDULED TRIBES

TWENTY-FIFTH REPORT

SHRI D. BASUMATARI (Kckra-
dhar): I beg to present the Twenty-
fifth Report of the Committee on the
Welfare of Scheduleq Castes and
Scheduled Tribes on the Ministry of
Home Affairs—Socio-economid condl-
tions of Scheduled Castes and Schedu-
l¢d Tribes in Arunachal Pradesh.

12.37 hrs.

STATEMENT RE. ORDER, ISSUED
BY THE CHIEF JUSTICE OF
MADHYA PRADESH ABOUT AD-
VERTISEMENTS TO “NAI DUNIYA”

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITI-
RAJ SINGH CHAUDHARY): Mr.
Speaker, Sir, on 14th March, 1974, Shri
Madhu Dandavate M.P., wanted to
draw attention of the House under
Rule 377 of the Rules of Procedure
and Conduct of Business in the Lok
Sabha regarding the speech made by
the Chief Justice of Madhya Pradesh
High Court at the Rotary Club, Indore

ang the action taken by him aganst.

“the daly newspaper “NAI DUNIYA”
of Indore for having criticised his
views. You, Sir, desired that the
‘facts should be ascertained anq a
statement be made in the House.

From the facts ag ascertained from
Chief Justice of Madhya Pradesh High
«Court it appears that the Rotary Club,
Indore, had invited him at one of
‘their usual meetings ang requested
him to speak on India’s Foreign Policy.
While speaking on the subject, the
Chief Justice at the outset stated that
he would deal with the subject from
an academic point of view and if he
expressed any views they would be
his personal views. Some local dailies
of Indore published exfracts of his
speech. The “NAI DUNIYA” had
written an editorial also which was
considered by the Chief Justice to be
a distorteg version of his speech. It
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. is true that an order was passed that

until further orders no advertisements
should be given to this daily by the
judiciary in the State. The Managing
Editor of the paper hag complained
to the Press Council of India and the
controversy is under their considera-
tion and it would not be desirable for
me to comment on merits.

However I am glad to say that the
Chief Justice of Madhya Pradesh High
Court has cancelleq the circular.

A )

12.39 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
‘TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): With your permission,
Sir, I rise to announce that Govern-
ment Business in this House during
the week commencing 7th May, 1974,
will consist of: '

(1) Consideration of any item of
Government Business carried
over from today’s Order
Paper.

Consideration and passing of
.the Coal Mines (Conservation
anq Development) Bill, 1974.

2

~

(3) Discussion and voting on the

Demands for Grants (Guja-
rat) for 1974-75.
(4) Further consideration and

passing ot the Cinematograph
(Amendment) Bill 1973, as
passed by Rajya Sabha.

(5) Consideration and passing of
the following Bills on the 8th

May anq 9th May, 1974: —

(i) The Constitution (Thirty-
Fourth Amendment) Bill,
1974.

(ii) The
Fifth
1974.

~

Constitution
Amendment)

(Thirty-
Bill,

SHRI PILOO MODY (Godhra): Not
the Thirty-Fifth Amendment Bill. It
must go to the Select Committee.
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ot waw fagrdy avordedt (vnfa) :
wWq aag ¥ oy gady w1 w4 ¥
fore i g ¥ N A & Iw W oF
HEATH AT WA AR A
feeoft 3 73 3 wwi gy i A gey
FIX FT I | I8 TIHAT 3T H I3
T VT RIGIR(AT HY S0 G
& ag e § f g o aww v A
fear s | WY g% TE TS AET &
fF dfedz madx 7 aghTy Al
gen fafewarmedr Faridaigdia
2 cfwifer afgd faqr w1 @
qfET F37 § BT T EHE A
T A Ay 1 ag s wrE A R fE
ot orRa<i 7 a7 AA AT BT OFAT
FFN AT AT TII X GG GRS
# gyfa w41 7w @a w1
2 fa ffezdzara 1= w1 g {t a2 9«
@ &\ &1 T 7l § fF 97 w1 g
QAR AN A @I & | HHAT FFT AT
T Ffarsiwmgmar@diem
faelt safar & wrwd # Swa go AT &)
afFr gw gy 2 (& g5 9@ AW
X ST K1 AT FE FTAFT T, WA
ag T 9 7 F AN {17 § @A 1AL
7fE

dfaeT ¥ qogT F & fog
faga®w w13 a7 & ITF I A ffa-
X Aqrs AiTamsd TR w1 faddt

. Tt @ favaE § K40 ifge 91138
F FfFIer apa} ; | W
A dfqm 7Y I3 T & 9W A A
T A7 IEA weTERd §1qlEw
dfaa & gwig 7 AT CEF AT
RTHET A8} | R 9w ard & oeg §
- AT g1 AT AT ST gYAT | AfFw O
a5 37 fagast w1 srav war
WK g ¥ o @ ¢ fv wa g i
FAF I fam W@ T A
TFATL |

faadltt & Yo Hro Mo Hfwmicw,
7 gram sy wmhed gvefy
FaTfr & 1 feeft § qwerla a1 s N
AT HAE WY AT FI ]
AT, AT TG BIMAFA «aral Eiid
FOF grgdFarraedic s T8
AR IR A AR W HITGTE T
g7 BETY A ATH-ATST 1 Sy Iy
FT YHE §, AT I FFRY 1 ooy ¥ Aedy
& a7 *¥ Bfarw g wifgT | ww wef
s fFamgmar F@amd

SHRI S. M. BANERJEE (Kanpur):
With your permission I would like to
raise two points. One is the thing
which my hon. friend has already re-
ferred to, that to-day in Delhi and
outside Deihi in all the .cities, people
are on the streets in their thousands
with the red flags to protest against
the rise in prices.

W WP ¢ Iq F A A o
srrimg'mmfﬁ@wign

it Qo THo wuit : wem AT,
W gw & a8 4§ WEA §  7AgT ATt
#r arere ¥ qF G AT B G
g W ¥ | AFAEW wAH-.g
¥ vy g F & WX W Femy
ia w@ §-, fred @l e
¥ gwre &y oifeet & gaeey o
¥ ot o 3y 95 § @ & qanfew
W qEwE w6 & faga [ E
# Srgar g fe gTEc @ Wk § wwa
T Tw fr sErRan) WX W
AR H AT FY Fwe T w1 &
A ST Agraww ATy A A
nary A Af wafF wr G
H @ AEa FY A SIET, WAL T

7z o 7wt s epfrfaue it
m%qwmvffﬁuﬂ'&m«m
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faagudm gom TR F1 & 7 F_AA
wrawET & fAu A (EwA)

it ware ey (Ffemer) sag A
faegm T 21

ot Qo QHo T : ¥ WiET §
f§ 55 R ¥ TaANE F IF J @
fear s |

©F W AW Y T g ¥ 9T 7Y
AT & T CHTAT T | A O
F sy # @ w0 o
WEw g I A & off | gEare
8 qriE ¥ g e Y, dfew e
) froard & woegew 3w & £+
# A i MR & T § WK TN
TOEH W T (wEwA) W
wf off #w fadw & afw wr R
ot ff A SfaT w=w S
T F1 fawey & a=ngn S qwar € 1
#ouH At & wiw sEn fR g W
e § B €T §1, ™1 I
T fow T genteal aF § TR
T | aam , afw do e
qOETES WY g3 FIH 9T WO &Y
IfT | & wrg AT Ahd wuT we
e fafret it #fee & qwe
fafreed & qeifar s wan § 5
o T B 3, SEEIS, T G0 A a0
s A AR qwlEa v@ w
Ffow $3 g od Efes d=d A
o far fear oid 1w e #
A TG T A E, W w
aweaT A R § W e g
o I § g W W OT|
wd & ey 2 W &g fe
A F AT R GO A
w
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ot THTENT qret (9eAT) o osee
AZeT, 1968 &, AT AT A GT
¥ wgfaa sify wiT sqgfae saerfa
(wwvger) fagas =) qw far mam ar
7o fail ¥ a@ @ ¥ 9% fadas
FY aifeg & fomqr Mix ag e fwar
e gt 9% fada® ot aga & ey
T @ew ¥ 9w U, HT §37 99 9T
faareax ®IMITH IWATAE T
R IF § | T FT AE & IR AAG
faden  famm mar § fr 9o fadas
T ¥ 9w FT F I¥ Qi FOAT wF
#4ifF 7 fadas wyafea sifl aic
q@fT s-afaal F ofaw & ga
wrafraa &, 91T 97 # feafy #r qarer
Ffaq SesraMfoa ¥ omw FET
orawas ¢ & wgw fF A wdew
7@ T1X 3G ST K 5 3w ¥ faerwa &7
T FIOT 2, T4 fauas # g w7 9w
FTAT AZA & WHT IZITRTT A
o qre FUAT RS & a1 7w

™ ¥ ¥ gt g9-anfy qrsEr
RAgE I gE ¢ | IwHF AR ¥ afer
w7 & foig Al fear s e &, AfF sw
g ww e &Y T ¢ | & g fF e
W @ T ¥ qiwdT 99 Ay g
IT FEE g | FIHIT GA-AT T F,
IWF IR T F qTHT HHT AN,
waa NIl wWIguradagaEm
1 MF fraar aifge fF 5@ & w
qf@da BT I1faw, 99 &) $¥  waw
& g% X awmar S Tfgy W -
I, TeerE T9T W F g
9T wFW & & o frgr s
anfey | T8 IF-aNiy QAT 9T R
FA ¥ fad WY FRAr & 4, I
Niques T fFarg i s an e
@ ¢ F s A g g9-avi
qroan #y fifa & el | T FTON &
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(sfT THTAAR W)

0 9T Tl - §q § fame fwar A
Tifgq )

SHRI C. K. CHANDRAPPAN (Tel-
Jichery): We have often brought the
food situation jn Kerala to the notice
of the House. In Kerala today in open
market the price of rice has shot up
‘to Rs. 4 to Rs. 5 per kilo. It is an
unprecedented situation. After two
.months the State will again face what
is calleq the lean menths. During
these months the price of rice will
.again shoot up. This happens because
.of two reasons. The Central Govern-
ment failed to fuifil the commitment
‘to supply rice and wheat to the State
-which it has promised in this House.

There is not a single loat of bread
.available in Kerala to-day. Same is
the case with regard to wheat. It
-seems that the necessary quantity of
wheat which was promised has not
‘been supplied. Ag a result the food
-situation has worseneq in an unprece-
.denteq manner and several millions of
:people are the victim of this bad food
.crisis. Coupled with this, the crisis
of coir industry ig another factor. We
“had discusseq this matter on the floor
of this House that more than a million
-people would be thrown out of emp-
loyment if this crisig is allowed to per-
sist.

Recently, the matter was taken up
-with the Centre by the Coir Board
-that they should fulfil the commit-
‘ment. of giving Rs. 16 c-ores to revi-
-talise the coir industry. d

Handloom industry is also facing
a crigig because of the non-availability
.of yarn. The Government was mak-
ing a promise that they woulq do
everything possible to supply the
‘necessary quantity of yarn. But, no-
-thing has been done.

I would like the hon. Minister con-
.cerned to make a statement with re-
-gard to this situation during the next
-week of the session.
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SHRI SAMAR GUHA (Contai): Sir,
I want to draw your attention—it is
not unknown to anybody—that our
country is already in the midst of a
serious national crisis. And, in this
national crisis is being aggravated by
the precipitate action that has been
taken by Government in arresting the
leaders of the railwaymen and break-
ing down the negotiations.

Already there are strikes of the
railwaymen in different parts of the
country which may lead to a serious
consequence.

MR. SPEAKER: Yesterday you had
enough opportunity.

SHRI SAMAR GUHA: We there--
fore feel that this House should be
in continuous session. Although meet-
ing for last three months, we are in
the midst of a serious crisis; it may
lead to serious consequences.” Accord-
ing to rule 13 of the Rules of Proce-
dure, you can extend the session.

MR. SPEAKER: I am afraid that
this should end much earlier.

SHRI SAMAR GUHA: What I am
saying is this. Let the House be in a
continuous session. My second point
is this. This House should bave an
opportunity to discuss the situation,
as it develops in the country during
the next week. Next week many
Members will have to go back to their
constituencies. And by that time, the
strike situation might take serioug turn
in many ways. But, nobody can fore-
see what is likely to happen. We
want the session to continue till rail-
way strike issues are settled. o

Another thing ig about the price
rise. In one year—never it has hap-
pened in the last . twenty-six years
either here or in any part of the world
that there has been over 27 per cent
rise in wholsale prices.

.

MR. SPEAKER: This is next week’s
business,
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'BHRT SAMAR GUHA: The corres-
ponding rise in a year was 9.50 per
cent in 1971-72 or so. But, this year,
in one year it has risen so high. It
would look ridiculous to have a conti-
maous session unless we provide the
Government with the grounds. I am
trying to give a little bit of grounds
for having a continuous session. In
these two monthg the price may shoot
up still more.

According to published news in the
first quarter of this year from Jan-
uary to March, there was a price rise
in the wholesale price index by 26
per cent. And in the coming three
months, it may go up to 50 per cent.
Therefore, I am submitting to you that
either you can direct the Government
or you can yourself do that before
“we bring the matter on the floor of
the House, you can bring that before
the Business Advisory Committee
where the matter may be discussed
and then. the Government may make
a statement on the suggestions that
have been made by us in the House.
The House should continue to sit
because of the extraordinary, abnor-
mal, historic and unprecedented na-
tional crisis that has developed which
is going to aggravate all over the
country. (Interruptions).

MR. SPEAKER: I am going to
discontinue’ this practice. It was done
in good faith. You are making it @
debating hour. °

SHRI SAMAR GUHA: Frequent
deployment of army to suppress
popular movements will under-mine

the faith of Army. Therefore I say
the Parliament shoulg continue to sit
till this national crisis on prices ard
the railway strike can be solved.

SHRI SEZHIYAN (Kumbakonam):
Mr. .Speaker, Sir, in the forty-third
report of the Business Advisory Com-
mittee time has been allotted for two

items, namely, Item No. 5 regarding -

further discussion on historical text
buried in the time capsule on the 15th
August, 1975 and Item No. 6 regard-
ing discussion on statement made by
the Minister of Finance re. Supple-
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mentary Demands of Pondicherry.
But in the statement just now made
by the Ministen for Parliamentary
Affairs for the business to be taken up
in the coming week there is no men-
tion of these two items. I hope that
the Minister will be able to provide
time for these two items which has
been discussed and accepted in the-
Business Advisory Committee.

It is not as if the discussion on the-
time capsule was concludeq on that
day. Only some points of order were
raised.

MR. SPEAKER: I saw the debate
on the time capsule. All the parties
have spoken on it.

' SHRI SEZHIYAN:
the points of order.

It was only omr

SHRI SHYAMNANDAN MISHRA
(Begusarai): I have not spoken in that
debate.

SHRI ATAL BIHARI VAJPAYEE:
The discussion was postponed.

MR. SPEAKER: I thought the debate
has taken place. It is the point of
pages. What a pity no Parliament in
order running into the world is like
our Parliament,

SOME HON. MEMBERS: We are

unique.
MR. SPEAKER: God save you!
13.00 hrs.

SHRI SEZHIYAN: Regarding - the
other point I contended on the other
day itself that the non-passing of the
Supplementary Demands »f Pondi-
cherry has raised a basic constitution-
al lapse. In this regard we require
the assistance of Attorney General to
clarify the situation. Prof. H.. N.
Mukerjee also drew your attention to
this necessity of the presence of At-
torney General in the House. I feel
that this ig very much required as on
two previous occasions the orinions of
the Attorney General were sought.
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[Shri Sezhiyan].

One was in 1958 and the other was in

1964. In 1958 the Attorney General
gave an opinion to the effect that
there was no provision in the Consti-
tution for sanctioning or validating the
payment of such items. Later in 1964
the Attorney General of india agreed
with this opinion. The Public Ac-
counts Committee after considering
these legal opiniong came to the con-
clusion that regularisation of an ex-
penditure on a new service which is
adjudged as such after the close of
the year cannot be met by a resolu-
tion of the Parliament. So, I want the
presence of the Attorney General
when the discussion is going to take
place. Twice we have taken hig opi-
nion on similar issues therefore, it
is appropriate that he should be in the
House when the discussion is taken
up. I am making this suggestion even
now so that Government shoulq not
come forward later and try to post-
pone the entire discussion thereby
scuttling the very purpose for which
my objection was raised. They should
not say there are only 15 hours of time
available and the Government busi-
ness will take all the 15 hours. Even
if necessary we should be able to
“extend the Session to cover import-
ant discussions raised by me and also
raised by Mr. Vajpayee.

MR.
Krishnan.

SPEAKER: Smt  Parvathi

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Mr. Speaker, Sir, 1
hag requesteq that the issue regarding
Delhi Bandh be taken up for discus-
‘sion and the Minister should make a
statement. - There is a strike through-
out Delhi today. The work in all offi-
ces is at standstill. Transport is at
standstill. Taxls are off the road.
Banks are closed as the people are
protesting against the reversal of Gov-
ernment policy in a reactionary direc-
tion which is leading to a steep rise
in the prices of essential commodities.
Whereas levy price for rice today is
Rs. 105/- in one of the districts in
UJP. for instance, the traders are
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coming in the market and offering
Rs. 125/-. What is going to happen to
the consumer in these circumstances.
This Government is totally bankrupt
and unable to procure essential com-
modities for the people ang make it
available to the people at controlled
prices. You talk about the workers
being a privileged class because they
are in employment. Who is the pri-
vileged class? Birlas are allowed to
have a lock-out in HINDALCO. The
Minister of Heavy Industries is sitting
and aluminium so vital to our indus-
try is not being produced. Sir, we
want a discussion on the railway
situation. I am told that speeches are
being concocted againsi the leader of
my Party in Lok Sabha, Shri Indrajit
Gupta, who is President of South
Eastern Railwaymen’s Federation and
a conspiracy is being hatched to ar-
rest him in the same dictatorial way
as other Members of the National Co-
ordination Committee ‘have been ar-
rested. 1 protest agains{ ihe manner
in which thig conspiracy of the reac-
tionary sections of the Government is
going on and demand a discussion.

SHRI ATAL BIHARI VAJPAYEE:
She is not accusing the entire Govern-
ment, only some sections-of the Gov-
ernment. That is very significant.

MR. SPEAKER: I think your inter-
pretation will only worsen it.

st 5w Tmm fag  (Fa@)
qremax &1 fred qaE ©F wgeaq
5o W F wwE & fraw 377 %
wrta fage ¥ W@ TEr-aifw A
TF F g § I3 47 R TG
gfier i of) fF aFe g7 grg F OF
TEq=T 3 | qF 3@ ¢ fF A ¥ el
IF ¥ T ) e AR oW
fak ag  ATHAT QA W F AHT ISEAC
qIIFT A AT GEAFNATE ST
7g wHe g & fF g3 A a5
FTETT FEAOE A LT, 39 & grafeaa
WA FTEROE A 3 FTIG FE FIR
& a1 ¥ & firdg ¥ wwr sawar W
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Trd § o § | #3 Sa o ot g w1 ar
fEaasrqitma fm g afsam
MA@ IEIg@HN I
wiae & widg Fow W fF
T R G eegmm & A1 g Far
fs wsagarHfear T Araar g F
qreg | HHIT FY AT & aFTsq qAT

Tifgw 1

SHRI SAMAR GUHA: Let me
have half a minute to make a sub-
mission in this connection.

MR. SPEAKER: No, no. You took
so much time and you are not yet sa-
tisied. Why do you get up a second
time? If you seek my permission, you
should care for the permission. I am
not allowing you.

SHRI SAMAR GUHA: Sir......

MR. SPEAKER: Please sit down.
He has already raised that point.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I shall first deal with the
two matters suggested for discussion
in the Business Advisory Committee
referred to by Shri Sezhiyan. One re-
lates to the statement of the Finance
Minister on the supplementary grants
relating to Pondicherzy. I had a word
with the Finance Minister. He is
willing for a discussion, subject to the
completion of all the necessary gov-
ernment business. I am in your hands
regarding that debate next week.

Regarding the second suggestion, 1
have hearg you with great respect. I
also hearq Shri Sezhiyan. I am also
in utter confusion regarding the scope
of the previous discussion. I have got
the proceedings. I shall look into
them. I shall have a further discus-
sion with Prof. Nurul Hasan and shall
bring it to his notice.

Regarding the various other sug-
gestions made relevant to the business
next week, I suppose it is the inten-
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tion of the House, that I shall faith-

fully convey them to the concerned
Ministers.

13.00 hrs.
BUSINESS ADVISORY COMMITTEE
FORTY-THIRD REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I move:

“That this House do agree with
the Forty-Third Report of the Busi-
ness Advisory Committee presented
to the House on the 2nd May, 1974.”

it e fugrd wrdsdt (Tnfeme):
weret Ry, 1 gAd dmaT ) g
& &

wew wgew ¢ IH A A1 Al wr
FEAT | WO AuF g, swH
TR ¥ @A, g A T F7 Afer Aq
e &1

ot e gt woddY : FAFT AT
ffergfe .. ... ..

weqw WERW : ag AV A9 Fg LH
g

st wew g ARl A
AN T FMATE T oxA & Ay A
o ®1 Zrew faw T & | daw W de
#F g =4t #waww it =fgw. ..

oI AR : 39 F AR § W
e FE TH & |

o e fagrd W A
I F Fq19 747 gt ?

st gaaTw wqT (iEata) ¢
SrgaT §, T 9T &% qg7 it 7ifgq )
MR. SPEAKER: The ‘question fs:

“That this House do agree with



